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(a) whether any vigilance is maintained
by Government to find out the Officers
of the Customs and Income-tax Depart-
ments who own movable or immovabie
property disproportionate to their income ;

(b) if so, what are the criteria and pro-
cedures adopted in this regard ; and

(¢) the State-wise number of Officers
who have been found to be in possession
of property disproportionate to their in-
come duning the last thiee years ?]
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A4 THE MINISTER OF STATE IN THE ,’
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERJEE) : (a) and (b) Due
vigilance is maintained by the Government
to find out the officers of Customs and
Income-tax Departments who own move-
able or immovable properties dispropor-
tionate to their income. This is done by
the Central Board of Excise and Customs
and Central Board of Direct Taxes, Heads
of Departments and the Central Bureau of
Investigation in accordance with the pres-
cribed procedure laid down by the Depart-
ment of Personnel. Special investigation is
done in respect of suspected cases.

(¢) Tnformation is being collected and
will be laid on the Table of the House.]

il 1 English translation.

[25 FEB. 1975]

to Questions 58

Acquisition of under-valued propertics

¥160. SHRT SARDAR AMJAD ALI:
SHRIMATI AZIZA IMAM :
SHRI KHURSHED ALANM
KHAN :
DR, V. A. SEYID MUHAMMAD:

Will the Minister of FINANCE be
pleased to refer to the answer to Unstarred
Question 571 given in the Rajya Sabha
on the 26th November, 1974 regarding ac-
quisition of under-valued properties and
state @

(a) whether the cases relating to the ac-
quisition of 69 properties have since been
settled ; and

(b) if so, what are the details in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERIJEE): (a) It is presumed
that the Hon'ble Members wish to know
whether any of the 69 propeities have
vested in Government of India. Nonc of
the propertics has yet vested in the Gov-
ernment.

(b) Does not arise.
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i[Tax arrears of shareholders of New
Bank of India Company Limited

¥161. SHRI JAGDISH JOSHI :
SHRI NAGESHWAR PRASAD
SHAHI :
SHRI GUNANAND THAKUR :
SHRI NATHI SINGH :
SHRI KALP NATH :

Will the Minister
pleased to state :

of FINANCE be

(a) the number of shareholders of New
Bank of India Company Limited against
whom arrears of income-tax, wealth-tax,
excise duty and Corporation tax are out-
standing and since when they are outstand-
ing together with the reasons for the delay
in realising the arrears; and

(b) whether there are any such persons

[RAJYA SABHA]

to Questions 60
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t[THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB MUKHERIEE) : (a) and (b) The
New Bank of India Company Limited is
a large company with subscribed and paid-
up capital of Rs. 33.57 lakhs made up of
over 6.7 lakhs shares as per latest available
balance-sheet as on 31st December, 1973,
The number of shareholders in the com-
pany is very large and they are spread all
over the country. The information regard-
ing shareholders against whom arrears of
direct taxes and exXcise duty are outstanding
and who were arrested for smuggling or
whose premises were raided will have to
be collected from the field formations all
over the country, Collection of the desired

out of the above-mentioned persons who
were arrested for smuggling or whose pre-
mises were raided and if so, the names
of those persons and the details of the |
articles seized from them ?] '
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information, therefore, will involve very
considerable time and labour which may
not be commensurate with the results that

' may be achieved, However, if the Honour-

able Members desire to have information
about any particolar shareholder(s), the
same can be collected and laid on the

Table of the House.]
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+[ ] English translation.



